
!l31 MAGHA 30, 1886 (SAKA) 

H.JIl b .... 

CONSTITUTION (AMENDMENT) 
BILL' 

(Amendment of Articles 124 and 220) 

lIIui C. K. Bhattaebarn'a (Ralganj): 
I beg to move for leave to introduce 
a Bill furt;her to amend the Con-
mtution of India. 

1Ir. Deputy-Speaker: The question 
iE 

"That leave be granted to 
introduce a Bill further to amend 
the Constitution of India." 

The motion Was adopted. 

&lui C. K. Bbattaehar,.,.a: I intro-
dure the Bill. 

Kit brs. 

COMPANIES (AMENDMENT) BILL· 

(huE'rtion of new section 13A, amend-
ment 01 section 293 etc. 

~ 1ftmI'f~: (~) :ft~ 
~ ~ fifo ~ ~, 'Uf, it 
miT ~ .rn- .mt ~ 'Ii't ;rn 
~'t>'T~~>iI111;1 .r. Deput,.-Speaker: The quesllon 

"That leave be granted to 
introd uce a Bill further to amend 
tbc Companies Act, 1956." 

The motion was adopted. 

lUll lin. 

SALARIES AND ALLOWANCES OF 
MINISTERS (AMENDMENT) BILL-

Contd. 

(Amendment of .ections 3, 4 etc.) bll 
Shri Hari Vishnu Kamath 

Mr. Deputy-Speaker: We will noW" 
take up further consideration of the 
following motion moved by Shri Harl 
Vishnu Kamath on the 18th Decem-
ber, 1964:-

"That the Bill further to amend 
the Salaries and Allowances of 
Ministers Act, 1952, be taken into 
consideration. n 

He has taken sixteen minutes. 

Sbrl Harl Vlsbuu Kamalb (Hoshan-
gahad): Mr. Deputy-Speaker, on the 
16th of December, when the House 
adjourned, I had the honour of making 
a brief speech in the course of mov-
ing the Bill. I then ohaerved that the 
ministers, that the governmental set-
up in independent India ha. tried to 
build nourished on the ideal. of 
Mahatma Gandhi and the sages and 
saints who have preceded him, a per-
quisitive society; that is to say the 
perquisites that attach to their ofllces 
are, more often than not, more than 
the salaries themselves. I then did 
not substantiate or reinforce that state-
ment of mine by ligures but today I 
have been able to collect the neces-
sary ligures to support my contention. 

The Ministers' salaries were fixed 
by an Act of 1952 and the House, I 
am sure, is well aware at the amounts 
that are payable to Ministers by way 
of salaries. Now, Sir, by way of 
allowances here are some revealing 
ligures. By 8 notification of the 
Works, Housing and Supply Ministry 
on the lst May, 1962 the following 
amendment. were made to the rules 
under this Act. As far as residence ---------- --------. 
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